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Information about remittances for 

the years 1978-74 and 1974-73 is pot 
yet available with the Department of 
Economic Affairs, Ministry of Finance.

(d) The Government appoints dir* 
-ectors under section 406(1) of the 
Companies Act, 1956 in a company 
after it is satisfied after making an 
inquiry that a company is being 
managed in a manner which is oppres­
sive to any member of the cdmpany 
or in a manner which is prejudicial to 
the company or to the public interest. 
No such case has come to the notice 

vof the Government in respect of these 
subsidiaries.
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Bye-Electlons to State 
in* Pr*P**“ B**t

*491. SHRI VUAY PAt» SINGH: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the particulars of bye-electiona 
to State Assemblies and to Parliament 
pending at present;

(b) what are the details, including 
the votes polled by each candidate, 
regarding the results of bye-electiona 
conducted for State Assemblies and 
Parliament in 1972*73 and 1974-75;

(c) what were the election results, 
including votes polled by candidates, 
in each of these constituencies in the 
election previous to the bye-election; 
and

(d) whether it is likely that bye- 
elections would be conducted for all 
those seats which are now vacant?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS <DR SAROJINI 
MAIIISHI)- (a) A statement contain­
ing the requisite Information is laid 
on the Tabic of tho House. [Placed in 
Library See No LT-9319/75]

(b) and <o). The information is 
being collected and will be laid on the 
Table oi the House.

(d) The Election Commission has 
already approved the programmes for 
the by e-elections in 12 Assembly 
Constituencies The remaining bye- 
elections will be held as early as pos­
sible.

Commercial Production of Crude from 
Bombay High

*492. SHRI HARI KISHORE SINGH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state 
how much amount is likely to be spent 
on extraction of crude from Bombay 
High on commercial basis including 
foreign exchange on machinery instal­
led at the site?




